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EXTRAORDINARY 
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PART IY 
Aeb of the Gujarat Legislature md Ordinanmes ,promulgated 

and Regulations made by the Governor 
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f 
The following Act of the Qujarat kq-gi~la&~, having been assented to by tho 

kvernor on the 29th December 1962 is heriQq$Jl$l&hed for general information. 

AKBAR S. SARELA, 
Secretary to the Government, 

Legal Department. 

(1UJIWIAT ACT NO. I1 OF i!#3 

(Piratpublish&, oftw h v i n g r m i v d  the asqent of tib Qooernm in the "hjaro t  
Cfovermant Gazette" vn the bt January 1963) 

An Act further to nmend the Bombay Village Panchayata Act, 1958. 

It is hereby enacted in the Thirteenth Yeat of the Republic of W a  as 
foUows : - 

i. This Act may be o d e d  the Bombay Village Panohayata (Qajsrat Amend- h*jitl, 
ment) Aot, 1962. 

6 
XV-Extm-3 (Mono) 



0 0 2. Aftar section 27 of the Bombay VillPge Panohayah Aat, 1968, the following Emif 
new smllon ala j,, Born, motion shall be inaerhd, namely :- . - 

N69. 
III of 1868. 

of '' 27-A, ( I )  Notwithtanding ' anything contaiusd in section 27, the term 
term of office 
of members of office of the mombem of every pm~lmyat which under that seotion - 
of oertain 
psnohm~ata. (a) hrrs expired afhr the commencement of this Act but before the z:i* 

commencement of the Bombay Village Panchayata ( Oujarat Amendment ) rx of 

Ordinance, 1962, or 1962. 

(b )  expires on or. aftar the mmmcncement of the said Ordinance but 
bsfore the 1st April 1963, 

shall be deemed not to have so expired or, as the cRse may be, not t o  so 
.expim but ahall be deemed to  have been axtended hereby upto the end of 
the 3let.. March. 19.63 and in .?peck of every such panchayat the provisions ' 1  

--- of--this Act ahalkhavo-effect-- as if the term of office of ita membera bad been 
extendd'under .&tion 272 . :.- : . . - . - - . - . . . . . .  

. - . . . . . . .  
-. . (2) Any. th.ing_d@$e.+bic-'&rik. git!oi;.ttakeh by.-oF on -behalf of or in respect of 

a panchayat t o  whch clause&) ~fJ+tlb:~ecti~n (1) applieaj which but for the 
provision8 of sub-aection (I)-,- would, .. have . - .  been invalid, shall be valid and 
shall not be oalled in question morely on the ground tha t  the tern of office 
of the members of auch panchayat had expired when auoh thing was done 
or such &ion- was taken.". . . - - .  . . - ,. 

Repb1 of 3, The Bombay Village Pancbayats-(Guj arst Amendment) Ordinance, 1962 anj, 

$i$:Ix is hereby repealed and the pmviaio~a of sections 7 and 25 of the Bombay General 92. 
C l a w  Act, 1904 shall apply to suoh -. repeal aa if that Ordinance were an ,f 

enjrokment . 1962. 
-- 
-- 

Born. 
I of 
1908. 
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